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af ata wd a velt a a Gee viet A dorm orton at ait oe APTqUR a 

mai a Tem ae ok agi sah m7 wre om & fey mre 
PT Yosto—67 / 36-2—20-9(sh1)-2020, fears 14 FATA, 2020 ERI BI sya, ARI al seaaar 4 

ve Proafta afafa ar 7e4 fear Ta a; 

afte, Sf, wou Geary wy Wh Paes aii Ht Seger wet et Ta 2 

aft, 9PS, Wer Ba BH wa F ale Bae + TTA war S fog dar ser savas 2; 

Fae, Ha, Yoo stetfrae frare sea, 1947 (oto aftr wo 28 U7 1947) a 

a 3 3 ws (@) 3 aie ufta ar yalT aed WHI Hera area act g ate war afaPraT A 

er 19 @ weet A Pde adh 2 fe ge ores A ET WEN wae F gaa aes A oT! 

jae ares Prafaftad ox any, ert 

(@) fren fertorare, ga wee S VAT FF We WE oer wd aftarary, 

(@) aia va at vet A Bel SE. FM, Fe, wens ate aweng wie A Ha 
wre Stor Ve setae | 2 : 

Fs a oa re a es
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wales wird OT WAR errata (Ae aa) 
1 | WH ae Gere Xe VUTT 13 /— 
2 | We ater meng te STAT 08.50 /— 
3 | eH are were Xe BUM 05 /— 
4 | eH chet aaong % SaMT 02/— 
5 | WH ae setae Ye STMT 01.50 /—         

SFI Gee S ord Bg stort wt vw cex fe 14 che at ae @ aera anqaias a eat S ao ape ue fled ar dat ward fer ora 6 
4 Ose ia A wat x fA wt, oO set ee aa Se wR A F uted so vod at arffes morat gfe 

SAS area wore 4 vata fed art s fers @ wafia err 

ast %, 

WRT BHT, 
SOR Fear Ufa | 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the 
Governor is pleased to order the publication of following English translation of notification 
no. 409/XXXVI-1-—2021-9(G)-2020, dated May 6, 2021: 

No. 409/XXXVI-1—202 1-9(G}-2020 

Dated Lucknow, May 6, 2021 

WHEREAS on the demand of workers engaged in choodi judai process of Kanch and Choodi 
Industry for revision of piece rate wages and for resolution of consequent unrest, a tripartite committee 
under the Chairmanship of Deputy Labour Commissioner, Agra was constituted by Government Order 
no, UO- 67/XXXVI-2-20-9(G)-2020, dated 14" of September, 2020; 

AND, WHEREAS, the recommendation of such tripartite committee has been received to the 
Government; 

AND, WHEREAS, in the opinion of State Government for maintaining public order, it is necessary 
so to do; 

Now, THEREFORE, in exercise of the power under clause (b) of section 3 of the Uttar Pradesh 
Industrial Disputes Act, 1947 (U. P. Act no. 28 of 1947), the Governor is pleased to make following order 
and to direct with reference to section 19 of the said Act that notices of this order shall be given by 
publication in the Official Gazerte. 

1. This order shall be applied to following:— 5 
(a) All kanch and choodi factories and contractors of district Firozabad, Uttar Pradesh; 
(b) All workers engaged in choodi judai, jhalai, sadhai, chhatai, chaklai of choodi judai 

process of kanch and choodi industry and thelewala. 
2. All types of workers engaged in choodi judai process shall be given piece rate wages as 

follows:- 
    

    

    

    

    

                  

SI. no. Type of work Amount (per Toda) 

I Rate of One Toda judai Rs. 13/7- 
2 Rate of One Toda sadhai Rs, 08.50/- 

3 Rate of One Toda chhatal Rs. 05/- 

4 __| Rate of One Toda chaklai Rs. 027 
5 Rate of One Toda thelewala Rs 01.50/- 
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3. For the work of choodi judai, workers shall be given kerosene oil at the rate of one litre per 

14 toda or market value of oil alternatively, 

4. The annual increment in the above piece rate wages in choodi judai process shall be Rs. 50/- per 

year which shall be applied every year from 1" of July. 

5. This order shall be enforced from the date of publication in the official Gazette. 

By order, 

SURESH CHANDRA, 

Apar Mukhya Sachiv.


